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IN THE CENTRAL ADMINISTRATIVE 

CUTTACK BENCH, CUTTACK 

& 

T PtEU 
I IIIIJI 

Q..61./F,A,17LR..,41.N o.........................................,.. 1 9 

................ \.Applicant ( s) 
Versus 

.................... Respondent(s) 

Office note as to 
Sr. No 	Date 	 0 r d e r s 	 action (f any 

taken on order 

Fard Shri B . .Tripat hy,  learned 

ounsel for the applicant. It appears that 

he pre sent applicant Shrj irnanc hal Patf 	" 
id not apply for the post of Data Entry 	

kiJ\ 
)perator within the time limit fixed by ())I)\ 	 S\ LL 

his Tribunal in similar cases in the pat 	\ 	ç\c 	c 
hri UB.Mohapatra,learned 4idditional 	\..\ 
tanding Counsel for the respondents 

entioned that the interviews have a1read  
een kd. There appears the little scope T3N c' 
here fore under the circutnces for theL ' '- 
ppl ica nt to obta in the re lie f prayed  
evertheless this Tribunal has no objecti& - 
f he makes a representation to the 

oncerned authorjand if they cccsider 

he feasibility of accepting his plea 

f the rules and their admjnjstL-atjve  

d.nstructions permit. The applicati is 

hus disposed of. No costs. 
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